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NOTIFICATIONS ~ UNDER  EXPURT  (QUALITY
CONTROL ~ AND  INSPECTION) ACT, REVIEW
AND ANNUAL ReporT 0F Projects ano Equie-
MENT CoRPORATION OF Inuia, Ltw., NEw
DriHi, REVIEW AND ANNUAL REPORT OF
Hanpicrarts amn HanoLooms Exports Cor-
PFORATION OF INmA LTD., New DELHI AND
REVIEW AND  ANNUAL REPORT OF STATE
TrRAMING CORPORATION OF INDIA, LTb.,
New Devmn

THE MINISTER OF COMMERCE
(PROF. D, P, CHATTOPADHYAYA): On
behalf of Shri A. C. George, 1 beg to lay
on the Table:—

(1) A copy cach of the following No
tifications (Hindi and English versions)
under sub-section (%) of section 17 of the
Export (Quality Control and Inspection)
Act, 1963:—

(iy The Export of Mincrals and
Ores-Group 1 (Inspection)  Amend-
ment Rules, 1973, published in Noti-
beation No. 5.0. 1128 in Gazette of
India dated the 2Ist April, 19738,

(ii) The Export of Minecrals and
Ores-Group I (Inspection)  Amend
ment Rules, 1973 published in  Noti.
fication No. $.0. 1124 in Gazette of
India dated the 21st April, 1973,

(iiiy The Exporit of Cutrr Power
(Inspection)  Rules, 1978 published  in
Notification Neo. $.0. 1128 in Gazetie
.of India dated the 2ist April, 1978,

(2) A statement  showing  reasons for
.delay in laying the notifications mention.
ed at (1). [Placed in Library, See No.
LT-5044/78].

(3) A copy cach of the following
papers (Hindi and English versions under
sub-section (1) of section G19A of the
Companies Act, 1956:—

M) (a) Review by the Government
on the working of the Projects and
Equipment Corporation of India Li
mit«R New, Delhi, for the year 1971
7

(b) Annual Report of the Projects
and Equipment Corporation of India
Limited, gcw Delhi, for  the' year
1971.72 along with the Audited Ac:
counts and the comments of the Comp-
troller and Auditor General thercon.
me-d in Library. See No. LT-5045f
1.

{ii) (a) Review by the Government
on the working of the Handicrafts and
Handlooms * Fxports  Corporation  of
India Limited, New Delhi, for the year
1971-72.
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(b) Annual Report of the Handicrafts
and Handlooms Exports Corporation of
India Limited, New Delhi, for the year
1971-72 along with the Audited Ac-
counts and the comnsents of the Comp-
troller and Aunditor General thercon,
| Placed in Library. See No. LT-5016/
73].

(iii) (a) Review by the Government
on the working of the Siate Trading
Corporation of India  Limited, Ngw
Nelhi, for the year '1971-72. '

(b) Annual Report of  the State
Trading Corporation of 4mdia Limited,
New Idelhi, for the year 1971-72 along
with the Audited Accounts and the
comments  of the Comptroller. and
Auvditor General thereon. [Placed  in
Library. See No. LT.5(47/73]..

Rerort oF COMMISSIONFR  FOR  BCHEDULRED
CASTFS AND SCHEDULED TRIBES FOR
1970.71.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. . MOHSIN): I beg to lay on the
Table a copy of the Report (Hindi and
English versions) of the E:mwiuion_ergior
Seheduled Castes and Scheduled Tribes for
the wear 1970-71, under article %38{2% of
the Constitution, |Placed in Lilirary. See
LT-5048/78]. i

STATEMENT  SHOWING  ACTION  TAKEN  RY
GOVERNMENT ON  VARIMIS  ASSURANCIS,
FTC, GIVEN BY MINISTFRS DURING TOK

SARHA Sr.usmus‘

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. BHANKARANAND):
I beg to lay on the Tahle the following
statements showing the action taken by the
Government  on  various assurances , pro-
miscs and undertakings given by the Minis-
ters during the various sessions of lak

Sabha: —

Fourth Lok Sabha .,
(¢) Btatement No. XXX Seventh Sessioa, 1080
(5) Statement No. XXTX Eighth Bension, 1060
iii) Btatoment No, X XVIT Ninth Seesion, 1860
(ir) Btatoment No, XXX Tenth Resslon, 1970
() Rtatement No. XX Twelvth Soslon, 1070
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(%) Riatement No. XXT Recond Reesion, 1071
{pi) Rtatoment No, XTTT Third Rossion, 1971
(wivi) Btatement No. XIT Fourth Besion, 1072
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[SHRI B. SHANKARA NAND]

(iz) Statement No. VI Fifth Bession, 1972
(z) HStatement No. IV  Bixth Session, 1972
(i) Btatement No. IT Beventh Scesion, 1973

El"larrd in Library, See WNo. LT-50MY/
73).
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*“The Committec have decided to drop
a lmrge number of di assurances
rtaining to the Fourth Lo kSabha which
ave boen pending for the last two or
three yemrs as they felt that the informa
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tion promised in such assurances: have
lost their public importance. . . .

MR. SPEAKER: Now these papers are
just being laid on the Table. If you want
1o discuss this matter of delay in imple
mentation of assurances, or anything con-
nected with that, I think you should give
a notice, Then that can be discussed in the
House.

wft vy foerd - wovft aw Fvw ag @
fr gaTT a7 A€ gt & 1 afe afg v
A Toer & A 7 33 oman g 1 [
T waw F g W ww o P #
OAT § @20 v § At aaray arav § o
7 Fored | WY & S A @ & e gw
Feit? o agw 7@ @nfr At e & v wg
ot ara ?

MR. SPEAKER: You da not follow me.
This is just laying on the Table.

ot g fored : 7Y W & s WA
T | A7 & oY FY7 g7 wywr & ? few
oo oY e & o1 ?

MR. SPEAKER: As [ said, this is just
laying on the Table. If you think that there
are cases of lack of implementation, or no

implementation, or any matter connected
with the report...

sft wy fomd : 7 & &Y T & 1 W=
&1 wvaTeAl &1 ¢ qoq qg @ A
g1

MR. SPEAKER: We can devise an oc
casion where this question can be discussed.

sivay fomd : wEd faga w1 A=
g
MR. SPEAKER: It cannot be done at

the time of presenting or laying the report.
This can be taken up separately.

oft oy forerd : wor & awg a1 oy
% qwg A€ 0 |
MR. SPEAKER: 1 think we can find

some way for discussing it, but not at this
time.

oft vy fawd : wwwT AT & feanix
# ¥ fF Tau 27w 7 v @ Y ofoardy &
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MR, SPEAKER: The author of that
book is here and he says...

SHRI SHYAMNANDAN MISHRA
(Begusarai): We can discuss this matter
when the Committee on Assurances submils
its report. Otherwise, it would be difficult
for us to go into all the items just now.

MR. SPEAKER: Once the Re
mitted, then it can be consider
be done at the time of laying.

SHRI JYOTIRMOY BOSU: Under rule
184 it can casily be considered.

MR. SPEAKER : I will examine this. This
ractice of the Assurances Commiitee was
introduced to see that the assurances are
implemented. If they are not implemented,
the House should get an opportunity to
bring it to the notice of the Government.

ity vy ford : @Y Y e F@T OB W@
a7 ? Wy q@ o fame fifon

MR. SPEAKFR: It is not a question of
five minutes or ten minutes. This is not the

proper occasion  for “is'-m; it. You may
give a scparate notice for it

ofy vy fawa : SrwewT F fag T wEa-
#41 0T waAT faerea w1 3R & e gawr g
qed A& @A | T WA AW @R AT
5T 99 @1 & 9g & o S §
werw wgtaw @ w5 oft g g &g
qifgw 1

shog ferd : o w0t 9 fagfe
TR *Y 8, foraw e 7o HAwIE 61gd
gmfr ¥ awiwTwrg |

oo wE : i v ag dwgi g
ot wy forerd ;. swafegs an & 97 W
® fg & are A7z $ 73 A dare g e
& TORTTHY TF AT o g AEY E1 T
weuw wEtwg @ w1 ot grly 1R A
S

SHRI PILOO MODY (Godhra): Ap.

parently, the Speaker docs not think it
serious or grave

t is sub-
. It cannot
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MR. SPEAKER: This is not the occasion,
You give a notice for its discussion.

ot my fored : o T @ A gvh &
Fq ISR 7

eI W : aga Jiw g, e o

st 7y (FWa W AEiEy, @ A
AR & faaT® & A w1 aw won g o

(Shri Madhu Limaye then left the House)

MR. SPEAKER: Let the House decide
whether such points can be raised at the
time of laying the Report on the Table of
the House. (Interruptions).

SHRI JYOTIRMOY BOSU: [ used to
give notices under a provision of the Hand
Book. A corrigendum was issued and that
provision from the Hand Book was re-
moved. I was debarred from raising the
matters,

MR, SPEAKER: 1 will look into it.

SHRI JYOTIRMOY BOSU: If you ap-
prove of the idea, the notice could be
given under Rube 184, that the House takes
note of the statement made by Shri Shan.
haranand, and a full.Bedged discussion
would be held.

SHRI S, M. BANERJEE (Kanpur): Pre
viously, when such reports were laid on
the Table of the House, some of us gave
notices 1o ask questions as to what hap-
pened to this particular assurance or that
particular assurance, whether that is cover-
cd and, if not, why.

MR. SPEAKER: That is through a pro-
per notice,

SHRI S. M. BANERJEE: Somc way
should be found out.

MR. SPEAKER: If you want a discus.
sion, it should be through a notice, not
while it is being laid on the Table. In
the case of these Reports, there is a diffe-
rence of opinion. Members differ from
cach other. Let me examine it. 1 wvery
much hold the opinion that at the time of
laying it on the Table, that is not an op-
portunity to discuss it. We should find
some way out whereby we can discuss it.

SHRI PILOO MODY: 1 am grateful to
you for having taken that stand. May 1
add one thing? Thiz i such a serious mat-
ter that is really holding the whole House
in contempt if assuranocs once given are
allowpd over a period of time to be for-
gotten. Therefore, we must devise a pro-
per and thorough mechanism ..
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MR. SPEAKER: Please sit down. 1 may
tell you, there is no bar to discussing it.
The House can discuss any Report through
a notice, not at the time of laying it on
the Table of the House.

SHRI PILOO MODY : I am going a step
further. I am saying that we must devise
a procedure by  which  assurances  once
given: may, not thereafter be Houted with-
out coming back to the House and explain-
ing why such and such assurances could
not be fulfilled. = °

MR. SPFAKER: What do you proposc?

SHRI PILOO MODY: Since you have
taken upon yourself to devise a procedure. .

‘MR, SPEAKFR: 1 am asking your ad-
vice.

Should 1 send it back to the Assurances
Committee o advise me on the subject?
I will send it back te the Assurances Com-
mittee saying that these are the objections
and what they advisc.

SHRILU P1LOO MODY: There is one more
point, The assurances given  during  each
session should be reported and laid on the
Table of the House.

MR. 'SPEAKER: 1ot me
Semctimes, 4t is not possible.

SHRI SAMAR GUHA  (Contai): sir, 1
was trying to draw your attention. 1 do
not shout.

MR. SPEAKER: You never shout!

SHRI SAMAR GUHA: T wanted to draw
your attention, and 1 drew your attention
carlier also, to the fact that the replics (o
a number of questions are that information
it being collected. In my case it has hap-
pened so many times. If you include the
tuestions of other members also where simi-
lar replies are given, then it will come 1o
about many questions in this session alone.
Some of those questions are very important
(Interruptions) and they do  not  answer;
the answer is that information is being col-
lected. And it takes months—not after one
inter-session period but after two or three
inter-session periods,—three or four months,
far the inforngation o be supplicd; it is
supplied so late’ that it loscs all importance.
‘Therefore, Sir, 1 seck your guidance. You,
in your wisdom, have observed that this
should not happen. 1 want your guidance.
1 request you to direet the Minister that
this type of thing should not happen.
(Interruptions),

MR. SPEAKFR:
rances Committee, please rest assured that
T want to find ‘some wecasion when  the
assurances which are not implemented must
be brought to the notice of this House.
Othefwise, there is no usc setting up this
Committee.

exaimine il.
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In the case of Assu-
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SHR1 SHYAMNANDAN MISHRA: The
Committee is there exactly for that purpdse.
It is a watch-dog committee.

MR. SPEAKER: They are supplied the
Action Taken Rcport...

PROF, MADHU DANDAVATE (Raja-
pur): What is the way-out, Sir?

MR. SPEAKER: These reports can be
discussed in this House if due notice is
given, but not on this occasion when the
report s presented to the House; this is
not the proper occasion, this is just a for-
mat business. A

PROF. MADHU DANDAVATE: Mr.
Limaye made it wery clear. He did nmot
want to violate the convention set up in
the House, Since the convention is that
there should be no discussion or debate on
that, he was bringing to your notice at
this stage .

MR. SPEAKER: But he acted too hasti-
ly. He should have listened to the others.
He acted too hastily on that,

STATEMENT RE. IRON AND STEEL (ConTRUL)
AMENDMENT ORDER,' 1973

DEPUTY MINISTER IN
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg to lay
on the Table a statement explaining rea-
soms for delay in laying the Iron and Steel
(Control) Amendment Order, 1973 publish-
Notification No. 5.0. 2I4E) in
Gurette of India dated the 12th April,
1978, |Placed in Library. See No. LT-
5050/73].

THE THE

12.58 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, 1 have to rcport the
following messages received from the Secre-
tary of Rajya Sabha:—

(i) ‘1 am dirccted to inform the Lok
Sabha thar the Rajya Sabha, at its sitting
held on the 9th May, 1978, has passed
the enclosed motlon referring the Plan.
tations labour (Amendment). Bill, 14973,
to a Joint Committee of the Houses and
to request that the concurrence of  the
Lok Sabha in the said motior and Yhe
names of the Members of the Lok Sabha
to be appointed to the said Joing Gom-
mittee may be communicat to this
House.

MOTION "

“That the Bill further to amend the
Plantations Labour Act, 1961; be referred
10 a Joint Committee of the Houses con-
sisting of 15 members; 15 merbers from
this House, namely:—

1. Shri T. V. Anandan;: :

2, Shri Dattopant Thengari.



